FORM A

PuBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for

Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF NAGRAJALLOYS PRIVATE LIMITED

RELEVANT PARTICULARS

(b) Details of authorized representatives
are available at:

1. Name of corporate debtor Nagraj Alloys Private Limited
2. Date of incorporation of corporate debtor 11-11-2011
3. Authority under which corporate debtor is incorporated / | ROC-Mumbai
registered
4, Corporate Identity No. / Limited Liability Identification No. | U51101MH2011PTC223836
of corporate debtor
5. Address of the registered office and principal office (if any) | Flat no. 004, Maa Bambleshwari Apartment,
of corporate debtor Near Patidar Bhawan, Quetta Colony, Nagpur -
440008.
6. Insolvency commencement date in respect of corporate | 02-01-2024
debtor
7. Estimated date of closure of insolvency resolution process | 30/06/2024
8. Name and registration number of the insolvency | Prasad Kamalakar Dharap
professional acting as interim resolution professional IBBI/IPA-001/1P-P00702/2017-18/11228
9. Address and e-mail of the interim resolution professional, | Add: 47 “Prasad”, New Ramdaspeth, Nagpur,
as registered with the Board Maharashtra — 440 010
Email ID: dharap65@rediffmail.com
10. | Address and e-mail to be used for correspondence with the | Add: 47 “Prasad”, New Ramdaspeth, Nagpur,
interim resolution professional Maharashtra — 440 010
Email ID: cirp.napl@outlook.com
11. | Last date for submission of claims 16/01/2024
12. | Classes of creditors, if any, under clause (b) of sub-section | Nil
(6A) of section 21, ascertained by the interim resolution
professional
13. | Names of Insolvency Professionals identified to act as | Not applicable
Authorised Representative of creditors in a class (Three
names for each class)
14. (@) Relevant Forms and Web link: https://ibbi.gov.in/

Physical Address: Plot No. 47, Prasad, New
Ramdaspeth, Nagpur — 440 010

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a corporate
insolvency resolution process of the Nagraj Alloys Private Limited 02-01-2024.

The creditors of Nagraj Alloys Private Limited, are hereby called upon to submit their claims with proof on or before
16/01/2024 to the interim resolution professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit
the claims with proof in person, by post or by electronic means.

A financial creditor belonging to a class,as listed against the entry No. 12, shall indicate its choice of authorised
representative from among the three insolvency professionals listed against entry No0.13 to act as authorised
representative of the class {Nil}in Form CA.

Submission of false or misleading proofs of claim shall attract penalties.

Name and Signature of Interim Resolution Professional
Date and Place

@ko]

Prasad Dharap
04-01-2024 at Nagpur
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JAGAN'S SISTERTO JOIN
CONGRESS SOON

New Delhi: Andhra Pradesh CM
Y S Jagan Mohan Reddy’s sister,
YSR Telangana Party chief Y S
Sharmila, is all set to join the
Congress soon, sources said. ENS

CENTRAL RAILWAY

Tender Notice No. CR_PA_SNT_CN_2023-02
Date 01.01.2024
Dy.CSTE (C) DR, Central Railway, Dadar,
invites Open E-tenders: 1. Name of work:
Provision of Digital axle counter at
remaining stations/ block sections of Pune
MRJ section in Pune Miraj doubling work.
Cost of the work: Rs. 16,55,01,536.42/-,
Earnest Money Deposit (EMD): Rs.
9,77,500.00/-. For details, visit the website
www.ireps.gov.in. Note: (1) The above
mentioned E-tender shall be available
for submission of bid from 17.01.2024 and
upto 15:00 hrs. on 31.01.2024. (2) For any
enquiry, may contact Divisional Signal
& Telecommunication Engineer, 1st Floor,
Dy. CE(C), Central Railway, Pune -
411001 or on Phone No. 020-
26105880/26105892. DSTE/C/PUNE

DOWNLOAD UTS APP FOR TICKETS @

SC guidelines for courts: Do not ‘summon’, PM unveils projects worth
Rs 1,150 cr in Lakshadweep

‘humiliate’

EXPRESS NEWS SERVICE
NEW DELHI, JANUARY 3

THE SUPREME Court Wed-
nesday cautioned courts against
“routinely” summoning or “hu-
miliating” government officials,
laying down an elaborate set of
guidelines that underlined the
need to cultivate an “environ-
ment of respect”.

The standard operating pro-
cedures (SOPs), drawn up by a
three-judge bench presided by
JJIDY Chandrachud, were ne-
cessitated by an April 2023
Allahabad High Court order un-
der which senior Uttar Pradesh
government officials were taken
into custody and faced bailable

(o,

oovt 0

warrants — all over the notifica-
tion of rules on domestic helps
for former high court judges.

The SC, while pulling up the
Allahabad HC, said in the guide-
lines that courts should refrain
from passing remarks that can hu-
miliate government officials or
making comments on their clo-
thes, appearance, education or so-
cial standing.

The bench, also comprising
Justices ] B Pardiwala and Manoj
Misra, said the physical presence
of officials may be required in pro-
ceedings involving evidence such
asdocuments or oral statements.
Exceptinthese cases, “if theissues
can be addressed through affida-
vits and other documents, physi-
cal presence may not be necessary

and should not be directed as a
routine measure,” said the SOP.

It said that presence of a gov-
ernment official may be directed
incases where the courtis satis-
fied that specific information is
not being provided or if the cor-
rect position is being suppressed
or misrepresented.

The SC said that “in excep-
tional cases wherein the in-per-
son appearance of a government
official is called for... the court
should allow as a first option, the
officer to appear before it
through video conferencing”
and that when personal pres-
ence is directed, reasons for the
same should be recorded.

The official concerned should
be given due notice, the bench

icials as first resort

said adding courts should, to the
extent possible, also designate a
specific time slot for appearance.
“Government officials partic-
ipating in the proceedings need
not stand throughout the hear-
ing. Standing should be required
only when the official is re-
sponding to or making state-
ments in court”, said the SOP.
The SOP stated: “Courts must
cultivate an environment of re-
spect and professionalism...”
Among others, the SOP also
calls upon courts to exercise cau-
tionand restraint when initiating
contempt proceedings against
government officials.

FULLREPORTON
www.indianexpress.com

PRESS TRUST OF INDIA
KAVARATTI, JANUARY 3

REACHING OUT to the people
of the Muslim-dominated
Lakshadweep, which witnessed
massive protests by opposition
parties against reforms intro-
duced by his government, Prime
Minister Narendra Modi
Wednesday said the archipelago
is small, but its heart is large.
The Prime Minister was in
the Union Territory to inaugurate
and lay the foundation for proj-
ects worth Rs 1,150 crore, cover-
ing technology, energy, water re-
sources, healthcare and

Registeration No. MAH/13697/Satara

Institute Management Committee,
Of L.T.I. Aundh- Khatav, Dist. Satara.

E-MAIL: iti.aundhkhatav@dvet.gov.in

Outward No. IMCITIA-K/STORE/2024/75

We are inviting tenders from reputed and experienced civil contractors for
toilet block renovation work, at . T.I. Aundh-Khatav, Dist Satara,Maharashtra.
Whole Responsibility of safeness during the work lies with contractor.

Date - 02/01/2024

[
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Pune Cantonment
Board

Govt. of India,
Ministry of Defence,
Golibar Maidan,
Pune 411001

AT €A : 020-26452159

?—ﬁﬁ Sl'lé"sﬁ' : ceopunecantt@gmail.com

Name of work Sanctioned amount
1. | Toilet Renovation work Rs. 6,29,207/-
for I.T.I. Aundh (Including Material+Labour+GST)
EMD Rs. 6,292/-
Tender form Fee Rs. 500/-

Tender form is available in Office of the I.T.I. Aundh- Khatav, Dist. Satara,
Maharashtra, from Dt. 04/01/2024 to Dt. 15/01/2024 during working hours.
Tender forms are to be submitted before Dt.15/01/2024, 3.00 pm with EMD
Amount in Office of |.T.I. Aundh- Khatav, Dist. Satara, Maharashtra. 1

Tender allotment is reserved with Chairman / Secretary, 1.M.C. of L.T.I.
Aundh-Khatav without giving any reason.

U HEAT : No. Eprocure/HS/2023-24/Dog catching.

NOTICE INVITING E-TENDERS

Online E-Tenders (2" call) are invited by Pune Cantonment Board, Golibar Maidan, Pune
— 1 for the work of catching, sterilization, Immunization of stray Dogs in Pune Cantonment
Area. From tenderers/agencies recognized by the Animal Welfare Board of India. Interested
firms may download online E-tenders from website https://www.defproc.gov.in. Only online
bids would be accepted. Bidders who have not enrolled / registered in e-procurement should
enroll / register before participating through website https://www.defproc.gov.in. The portal

femtien : 02 Jan, 2024

enrollment is free of cost. The Bidders are advised to follow the instructions for online bid
submission regarding e-submission of the bids through Central Public Procurement Portal
for e-procurement. No manual bids will be accepted.
Tender ID No. 2024_DGDE_635295_1

education sectors. The projects
were launched at a function at-
tended by hundreds of islanders
whom Modi referred to in
Malayalam as his “kudumban-
gangal” (family members).
“Even though the geographi-

cal area of Lakshadweep is small,
the hearts of the people areas deep
as the ocean,” said Modi, who
reached the islands Tuesday.

He announced the develop-
ment of a special plan for
Lakshadweep under the Swadesh
Darshan scheme, focusing on its
unique attractions. Lakshadweep
isemergingasatop cruise tourism
destination, experiencing a five-
fold increase in tourist visits com-
pared to five years ago, he said.
Modi encouraged people to ex-
plore their own country, urging
them tovisit atleast 15 places be-
fore considering international
travel. He specifically recom-
mended exploring Lakshadweep,
sayingits beauty surpasses many
global destinations.

"Once you witness the
beauty of Lakshadweep, other
destinations in the world will
pale before it," he said.

The Prime Minister men-

tioned steps taken for Haj Yatris
that have benefited the people
of Lakshadweep too. He noted
the ease for Hajj visa and digital-
isation of the visa process and
permission for women to go on
Haj without 'Mehram'.

The Prime Minister assured
the people of Lakshadweep that
the Central government remains
committed to enhancing their
quality of life, travel convenience
and business opportunities.

Atthe function, Modi handed
over laptops to students under a
laptop scheme and gave away bi-
cycles to school students under
‘Beti Bachao Beti Padhao’. He also
handed out PM Kisan Credit
Cards to farmers and fishermen.

During his address, Modi
took a dig at the previous non-
BJP governments at the Centre,
stating that their only priority for
decades was the development of
their own political parties.

== IndiaShelter

Salu L Cha K5 Laa

INDIA SHELTER FINANCE CORPORATION LTD

BRANCH OFFICE: Shri Sai Pratik Building,2nd Floor 688, South Kasba Choupad Solapur Maharashtra -413007

PUBLICATION FOR TAKING DELIVERY OF MOVABLE ARTICLES
This public notice is issued in view of the fact that in spite of sending notice to the Borrowers/Co-Borrowers/Guarantor, India Shelter Finance
Corporation Limited has not been able to communicate with the aforesaid borrower(s)/Co-borrower(s)/ Guarantor(s) at their last address.
Whereas the authorized officer of the bankin exercise of powers conferred under section 13(2) of the securitization and reconstruction of financial
assets and enforcement of security interest act, 2002 (SARFAESI Act) has issued demand notice to the Borrowers/Co-
Borrowers/Guarantor on the date mentioned above. On the Borrowers/Co-Borrowers/Guarantor failure to comply with the said
demand notice within the period set out therein, the authorized officer of the bank has taken physical possession of the secured
asset more particularly described in the said demand notice.
Notice is hereby given, to the said Borrowers/Co-Borrowers/Guarantor to forthwith remove the personal goods lying in the secured
asset within 7 (Seven) days from the date of publication, failing which the authorized officer has no other option but to remove the
personal household goods etc., and dispose off with it in the manner as may be deemed fit, entirely at the borrowers risk as to cost and
consequences, in which event, no claim will be entertained in this regard in future.

Sr. N £ K Earnest Money | Cost of Tender

No. AINEORWOL Deposit Form
Work of catching, sterilization, Immunization of Rs. 10,000/- Rs. 3,500/-
stray Dogs in Pune CantonmentArea. (18% GST Extra)

S. TALEKAR & ASSOCIATES,
Yashodhan complex, opp. Science
College,531 a sadar bazar,Satara

- 415001, M. No. 9850584662

Sign . xxx

Chairman / Secretary,
I.M.C. of I.T.I. Aundh- Khatav, Dist. Satara.
Phone No. 02161- 262105.

Sd/-
CHIEF EXECUTIVE OFFICER
PUNE CANTONMENT BOARD

LOAN ACCOUNT NO./AP No.

NAME OF THE BORROWER/CO-BORROWER
/GUARANTOR (OWNER OF THE PROPERTY)

Date of Physical
Possession

Date of Demand
Notice

CLA100001687/ AP-0563811

Indirabai Nagbhushan Shriramoj, Suresh Shriramoj

& Ramya Shriramoj

10-Aug-2022 07-Jul-2023

Date : 03-01-2024 | Place : Solapur

India Shelter Finance Corporation Limited (Authorized Officer)

FOR ANY QUERY, PLEASE CONTACT MR. Prakash Tandulkar (7447426676)

Registered Office: 301-306, 3rd Floor, ABHIJEET -V,

dSREC

{India) Limited

Bldg No. 2, Unit No. 201-202 & 200A-200B, Gr. Floor,
Solitaire Corporate Park, Andheri Ghatkopar Link Road,
Chakala, Andheri (East), Mumbai-400 093.

FORM A

PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India

(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

DN O H REDITOR
U PR . |/ )

RELEVANT PARTICULARS

1.|Name of corporate debtor

Nagraj Alloys Private Limited

N

. | Date of incorporation of corporate debtor

11-11-2011

w

. | Authority under which corporate debtor
is incorporated / registered

ROC-Mumbai

IS

[ Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

U51101MH2011PTC223836

5. | Address of the registered office and
principal office (if any) of corporate
debtor

Bhawan, Quetta Colony, Nagpur - 440008.

Flat no. 004, Maa Bambleshwari Apartment, Near Patidar

6. | Insolvency commencement date in 02-01-2024
respect of corporate debtor
7. |Estimated date of closure of insolvency | 30/06/2024

resolution process

. |Name and the registration number of
the insolvency professional acting as
interim resolution professional

o

Prasad Kamalakar Dharap
IBBI/IPA-O01/IP-P00702/2017-18/11228

9. |Address and e-mail of the interim

Add: 47 “Prasad”, New Ramdaspeth, Nagpur,

EZEEM Kotak Mahindra Bank Limited Kl

Registered Office: 27BKC, C-27, G-Block, Bandra Kurla Complex, Bandra ( E ), Mumbai- 400051
Branch Office: Plot No. 8, 1st Floor, W.H.C Road, Shankar Nagar, Nagpur, Maharashtra - 440010

Whereas, The Undersigned Being The Authorized Officer Of Kotak Mahindra Bank Ltd., Under
The Securitization And Reconstruction Of Financial Assets And Enforcement Of Security Interest
Act,2002 (54 Of 2002) And In Exercise Of Powers Conferred Under Section 13(12) Read With
Rule 3 Of The Security Interest (Enforcement) Rules 2002 Issued Demand Notices To The
Borrowers As Detailed Hereunder, Calling Upon The Respective Borrowers To Repay The
Amount Mentioned In The Said Notices With All Costs, Charges And Expenses Till Actual Date Of
Payment Within 60 Days From The Date Of Receipt Of The Same. The Said Borrower(S)/ Co
Borrower(S) Having Failed To Repay The Amount, Notice Is Hereby Given To The Borrowers/ Co

5 ﬁ-nca FE Opp. Mayor's Bungalow, Law Garden Road, Mithakhali,
Small Finance Bari | Ahmedabad - 380006, Gujarat. www.fincarebank.com

LOAN AGAINST GOLD - AUCTION NOTICE ON "AS IS WHERE IS" BASIS

The below mentioned borrower/s have been issued notices to pay their outstanding
amounts towards the loan against gold facilities availed from Fincare Small
Finance Bank Ltd ("Bank"). Since the borrower/s has/have failed to repay his/their
dues, we are constrained to conduct an auction of pledged gold items/articles
on 10 January 2024 between 11:00 AM - 03:00 PM (Time) at below mentioned
branches according to the mode specified therein. In case of deceased borrowers,
all conditions will be applicable to legal heirs. Please note that in the event of
failure of the above auction, the bank reserves its right to conduct another
auction without prior intimation.

Borrowers And The Public In General That The Undersigned Has Taken Possession Of The
Property Described Hereunder In Exercise Of Powers Conferred On Him Under Section 13(4) Of
The Said Act R/W Rule 8 Of The Said Rules On The Dates Mentioned Along-With. The Borrowers

E-Auction Branch Details (E-auction will be conducted by using Weblink
hitps://egold.auctiontiger.net/)

In Particular And Public In General Are Hereby Cautioned Not To Deal With The Properties And
Any Dealings With The Properties Will Be Subject To The Charge Of Kotak Mahindra Bank Ltd.,
For The Amount Specified Therein With Future Interest, Costs And Charges From The
Respective Dates. The Borrowers Attention Is Invited To Provisions Of Sub Section (8) Of Section
13 Of TheAct, In Respect Of Time Available To Redeem The Secured Assets.
Details Of The Borrowers, Scheduled Property, Outstanding Dues, Demand Notices Sent Under
Section 13(2) And Amounts Claimed There Under, Date Of Possession Is Given Herein Below
Name And Address Of The Borrower, | Details Of The (1. Date Of Possession 2. Type of Possession
Co-Borrower Loan Account No., Loan Amount | Immovable Property |3. Demand Notice Date 4. Amount Due In Rs.

AKOLA - 23660000510400 23660000516969 23660000521579
23660000902193 23660001059821 23660001066337 23660001082386
23660001117993 23660001129150 23660001136486 23660001249653
23660001522850 23660001620245 23660001859345 | AMALNER -
23660000447918 23660000641263 23660000727672 23660001062894
23660001470346 23660001473271 | AMRAVATI - 23660001075550 |
BHUSAWAL - 22660001380277 23660000481403 23660000485655

Maharashtra - 440 010

Email ID: dharap65@rediffmail.com

Add: 47 “Prasad”, New Ramdaspeth, Nagpur,
Maharashtra - 440 010

resolution professional, as registered
with the Board

| Address and email to be used for
correspondence with the interim
resolution professional Email ID: cirp.napl@outiook.com
11,/ Last date for submission of claims 16/01/2024

12, Classes of creditors, if any, under Nil

clause (b) of sub-section (6A) of
section 21, ascertained by the interim
resolution professional

Names of Insolvency Professionals
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

| (@) Relevant Forms and

(b) Details of authorized representatives
are available at:

b

o

1

15

Not applicable

1

IS

Web link: https://ibbi.gov.in/
Physical Address: Plot No. 47, Prasad, New Ramdaspeth,
Nagpur - 440 010

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of the Nagraj Alloys Private
Limited 02-01-2024.

The creditors of Nagraj Alloys Private Limited, are hereby called upon to submit their
claims with proof on or before 16/01/2024 to the interim resolution professional at the
address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class,as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
againstentry No.13 to act as authorised representative of the class {Nil}in Form CA.

of false or misleading proofs of claim shall attract penalties.
Name and Signature of Interim Resolution Professional : Prasad Dharap
Date and Place : 04-01-2024 at Nagpur

ASTROLOGY

FREE ADVISE
IMMEDIATELY SOLUTION
Benefit only on phone
Business,
Lovemarriage,
Loveproblem,
Gruhkalesh, Vashikaran,
Shatruproblem,
Karanibadha,
Laxmibandhan

Mr. Javed Rafiq Khan S/O Mr. Rafiq
Khan &Mr. Abid Rafiq Sheikh S/O Mr.
Rafiq Sheikh Both At: Near Babal
Rathunath School Rajiv Gandhi Nagar,
Dr. Ambedkar Marg, Nagpur,
Maharashtra- 440017 Both Also At:
Duplex No.9(C), Plot No. 9(C), Mouza
Bhilgaon, Grampanchayat Bhilgaon,
Tehsil & District Nagpur,
Maharashtra- 441001 Loan Account|
Number: HM/0103/H/16/100116 Loan
Amount Sanctioned: Rs. 15,00,000/-|
(Rupees Fifteen Lakh Only).

All That Piece And Parcel Of The Land
Bearing Plot No. 9(C) Admeasuring
59.85 Sq.Mtr, Upon It A Duplex Bearing
No. 9 (C) Covering Built Up Area 59.94
Sq.Mtrs Bearing Survey No. 145/2 Of
Mouza Bhilgaon, Ph No. 15
Grampanchayat Bhilgaon, Teshil
Kamptee, District, Nagpur.Bounded As|
Under:East: 9 Mtrs Wide Road
West: Plot No.09 (B), North:Plot No. 09;
(A), South: Plot No. 10 (A) Name of the|
Mortgagor: 1. Mr Javed Rafiq Khan S/o
Mr Rafig Khan 2. Mr Abid Rafiq Sheikh
Slo MrRafiq Sheikh

1.30.12.2023

2. Physical
Possession
3.31.10.2022

4. Rs 22,41,251/-
(Rupees Twenty Two
Lakh Forty One
Thousand Two
Hundred fifty one
Only)due and
payable as of
31.10.2022 with
applicable interest|
from 01.11.2022 until
paymentin full.

Mr. Vinod Keshawrao Fulzele S/O|
Mr. Keshawrao Dasharatrao Fulzele|
&Mrs. Varsha Vinod Fulzele W/O
Mr.Vinod K Fulzele Both At: Plot]
No.23, Flat No. F-1, Lotus Apartment,
Hingna City, Hingna Road, Nagpur,
Maharashtra-441110 & M/S|
Panchsheel Photo Studio Through
Its Proprietor Mr. Vinod K Fulzele At:
H. No 394, W. No.10, Hingna Road,
Nagpur, Maharashtra-441110 Loan
Account Number: 604707210243801
&604707510244633

Loan Amount Sanctioned:Rs.
28,00,000/-(Rupees Twenty Eight
Lakh Only).

All That Piece And Parcel Of R.C.C
Structure Consisting Of A Residential
Unit Having Flat/Apartment No F-1,
Situated On The First Floor, Having Total
Super Built Up Area Of 74.88 Sq.Mtrs
Together With Undivided Proportionate
Share In Land 21.81% In The Said Plot;
No.23, Admeasuring About 228 Sq.Mtrs.
Situated In Layout Of Khasra No.141,
Admeasuring About 1.58 H.R (15800
Sq.Mtrs) Land Revenue 6.25, P.H No 49,
Situated At Mouza Hingna Tahsil Hingna,
District Nagpur, Maharashtra.Boundary
As Follows: East :Plot No 24 West : Plot
No 22, North : Road ,South : Other
Layout Name of the Mortgagor:
Mr.Vinod Keshawrao Fulzele

1.30.12.2023

2. Physical
Possession
3.15.04.2021

4. Rs 30,97,006/-
(Rupees Thirty Lakh
Ninety Seven
Thousand six
Only)due and
payable as of
15.04.2021 with
applicable interest|
from 16.04.2021 until
paymentin full.

23660000511218 23660000512106 23660000520831 23660000712240
23660001132983 23660001493803 23660001688786 | CHALISGAON -
23660000451830 23660000454254 23660000506018 23660000508944
23660000871219 23660001061616 23660001085891 23660001088975
23660001134470 23660001139021 | DHULE - 23660000530952 | GONDIA
- 23660000444613 23660000462779 23660001080110 | HINGNA -
23660001079193 23660001093225 23660001516292 | KATOL -
23660001446673 | MALKAPUR - 23660001061416 23660001193897
23660001334743 23660001520833 | MUMBAI GHATKOPAR -
23660000295263 | NAGPUR - SHANKAR NAGAR - 23660001552663 |
NAGPUR MANEWADA - 23660001063063 | NANDGAON - 23660001495259
| NASHIK - 23660000506568 23660000512836 | PARTUR - 23660001132583
| PUSAD - 23660000517317 23660001252717 23660001492774
23660001513097 | SHIRPUR - 23660000486493 23660000847325 |
SHRIGONDA - 23660001059421 | THANE - POKHRAN ROAD -
23660000498451 | UMRED - 23660000459835 | WANI - 23660001078484
23660001106203 | WARDHA - 23660000678743 23660000908812
23660001060578 23660001061076 23660001433247 | WASHIM -
23660001104777 | YAVATMAL - 23660000457259 23660000491923 |

PUBLIC NOTICE FOR E-AUCTION - SALE OF IMMOVABLE PROPERTY

(Under Rule 8(6) read with Rule 9 of the Security Interest (Enforcement) Rules, 2002)
WHEREAS,
ASREC (India) Ltd., a company incorporated under the Companies Act, 1956 is registered with
Reserve Bank of India as a Securitisation and Reconstruction Company under section 3 of
Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(SARFAESI Act, 2002) having its Registered Office at Solitaire Corporate Park, Building No.2 — Unit No.
201-202 & 200A-200B, Ground Floor, Andheri Ghatkopar Link Road, Andheri (East), Mumbai-400
093 (hereinafter referred to as "ASREC”) and secured creditors of M/s. Nirved 0il & Agro Products
Pvt. Ltd and/or Directors- 1) Mr. Bhaurao R. Gore 2) Mr. Haridas G. Gore 3) Mr. Nitin Ramchandra
Jadhav by virtue of Deed of Assignment dated 4th January,2022 executed with original lender Vasai
Vikas Sahakari Bank Ltd, whereby ASREC (India) Ltd., in its capacity as trustee of ASREC PS-
05/2021-22 Trust, has acquired the financial assets of aforesaid borrower from Vasai Vikas Sahakari
Bank Ltd with all rights, title and interest together with underlying security interest under Section 5 of
the SARFAESI Act, 2002.
The Authorized Officer of ASREC (India) Ltd in exercise of powers conferred under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (SARFAESI)
and Security Interest (Enforcement) Rules, 2002, had issued a demand notice dated 29.11.2022 u/s
13(2) of the said act calling upon the borrower M/s. Nirved Oil & Agro Products Pvt. Ltd and/or
Directors- 1) Mr. Bhaurao R. Gore 2) Mr. Haridas G. Gore 3) Mr. Nitin Ramchandra Jadhav in their
capacity for repayment of total outstanding amount aggregating to Rs. 8,33,02,406/- (Rupees: Eight
Crore Thirty Three Lac Two Thousand Four Hundred Six Only) as on 31.10.2022 with further
interestthereon from 01.11.2022,in respect of the advances granted by the Vasai Vikas Sahakari Bank
Ltd to M/s. Nirved Oil & Agro Products Pvt. Ltd within the stipulated period of 60 days.
Pursuant to Assignment Agreement dated 04.01.2022, ASREC (India) Ltd., has acquired the financial
assets of aforesaid borrower from Vasai Vikas Sahakari Bank Ltd with all rights, title and interest
together with underlying security interest under Section 5 of the SARFAESI Act, 2002
As the abovementioned Borrower/guarantors/Mortgagor having failed to pay as per the said Demand
Notice dated 29.11.2022 under Sec.13(2) within stipulated period of 60 days, the Authorized Officer
of ASREC (India) Ltd. in exercise of powers conferred under Section 13(4) read with rule 8/9
Enforcement of Securities(Interest) Rules,2002 took physical possession of the below mentioned
property on 14.03.2023 by virtue of Section 13(4) read with section 14 of SARFAESI Act,2002.
Since the entire dues have not been cleared, Notice is hereby given to the public in general and
Borrower(s) and guarantor(s) in particular that the Authorised Officer hereby intends to sell the below
mentioned secured property for recovery of dues, as per aforesaid demand u/s 13 (2) notice after
giving due credit to the payment received subsequent to the said notice, under the Securitization and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and hence the
tenders/bids are invited in sealed cover for the purchase of the secured property. The property shall be
sold strictly on “AS IS WHERE 1S”,“AS IS WHAT IS” and “NO RECOURSE” basis under 8 & 9 of
security interest (enforcement) Rules for recovery of dues detailed as follows.

Lot Description of the Secured Assets Reserve | EMD Bid
No Price (Rs. | (Rs.in | Increment
in Lakh) | Lakh) | (InRs.)

1 |Equitable mortgage of factory land & building situated at| 90.00 9.00 0.25

PlotNo. A/79, MIDC , Khamgaon — 444 303 Dist.Buldhana

area admeasuring 1552 sq.mirs land & 711 sq. mtr

building Owned by M/s Nirvedh Oil & Agro products Pvt Ltd
2 [Machinery & Equipment lying in the factory premises at|  9.65 1.00

Plot No.A-79,MIDC Khamgaon Industrial Area,

Dist:Buldhana, Maharashtra-444303

99.65 10 0.50

For any query please Contact Mr. Ni

Date: 04.01.2024, Place: Nag_pur

lesh Desai(+919822501623) &

Mr. Ravinder Godara (+919983999074) For Kotak Mahindra Bank Ltd
or Kotak Mahindra Ban .,

Authorized Officer|

Note: The auction is subject to certain terms and conditions mentioned in the bid form,
which is made available before the commencement of auction.

Sd/-

Manager

Fincare Small Finance Bank

(& Ye1iae10: 111 &e A1 l- W Regional Office : 2nd Floor, Oriental Building,
LIC Square, Regional Office, Nagpur.

0712-2548500/2527678

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8
(6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described Immovable Property Mortgaged/Charged to the Secured
Creditor, the Physical Possession of which has been taken by the Authorised Officer of Central Bank of India (Secured Creditor), will be sold on "As is where is", "As is what is", and "Whatever
there is" Basis on 24.01.2024 through online portal https://mstcecommerce.com/auctionhome/ibapi/index.jsp, for recovery of amount due to secured creditor bank. The Reserve Price &
EMD and other details are in below table. For Detailed terms and conditions of the sale, please refer to the link provided in secured creditor's web site www.centralbankofindia.co.in.

DESCRIPTION OF IMMOVABLE PROPERTIES/IES

E-AUCTION SALE NOTICE
(UNDER SARFAESI ACT 2002)

AKABARKHA - .
9667680453, Kurla, Amount of I Date & Reserve Price Contact
Mumbai Name of Borrower & Description of Immovable EMD Number
. Branch Demand & . Type of | f h
0070877719-6 Guarantor Properties | Bid Increment| of Branc
Date Possession Amt Manager
MPORTAN Lalganj Mrs. Geetadevi Tarachand | Amt due as on | All that part and parcel of the property consisting Flat No. 302 on the Third Floor,| 06/07/2022 | Rs. 17,20,000/- | (Branch Manager)
Branch  |Aswani (Borrower) and 06/07/2021 |Covering a super Built Up Area of 800 Sq. Ft.(74.32 Sq. Mtr.) of Building Known as|  Physical Rs. 1,72,000/- Mobile No.
g : g Ms. Kanchan Tarachand Rs. 23,98,637/- | “Gajanan Exotica”, Togetherwith the 13.33% Undivided Share & Interest in Land Rs.10,000/- 7507774114
Whilst care is taken p"F“_ to Aswani (Co-Borrower) Plus further |bearing Plot No.68, total admeasuring 187.70 Sq Mtr. (as per RL Letter issued by
acceptance of advertising interest NIT) & 2175 Sq. Ft. (as per Sale Deed) being a portion of the entire Land bearing
copy, itisnutpossibletoverify thereon Survey/Khasra No.75,75/1,76/1,79, of Mou;a — Dhaba, PH Nf)‘ 7, Mpl.
its contents. The Indian Corporation House No.804/A/68, Sheet No.89. City Survey No.537, Situated at—
41 Ward No. 68, Dhabha, Nagpur. BOUNDED BY: NORTH: Plot No. 67, SOUTH:- Road,
Express (P) Limited cannot be EAST: Road, WEST:- Plot No.51 & 52

held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,
associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

Date & time of Inspection: 17.01.2024 between 12.00 pm t0 4.00 p.m.
Date & time of E-Auction: 24.01.2024 between 12.00 pm to 4.00 p.m. (with auto extension of 10 minutes)

1. Details of Encumbrances over the property as known the Bank: Not Known
2. For participating in the e-auction sale, the intending bidders should register their details with the service provider https://mstcecommerce.com/auctionhome/ibapi/index.jsp well in
advance and shall get user ID and password. Intending bidders advised to change only the password. Bidders may visit https://mstcecommerce.com/auctionhome/ibapi/index.jsp for
educational videos. For detailed terms & conditions of sale, please refer to the link provided bank's website: www.centralbankofindia.co.in
3. Bidder will be register on website: https://mstcecommerce.com/auctionhome/ibapi/index.jsp and upload KYC documents and after verification of KYC documents by the service provider.
EMD to be deposited in Global EMD wallet through NEFT (after generation of Challan from: https://mstcecommerce.com/auctionhome/ibapi/index.jsp)
4. For the further details contact Central Bank of India, Regional Office, Nagpur, Mob No. 9608338840.

5. Forinspection of the properties kindly contact to branch manager.

6.The Terms and conditions shall be strictly as per the provisions of the security interest Rules (Enforcement) Rules, 2002.

DER RULE §(

OF THE SARFAESI A

Borrowers/Guarantors/Mortgagers are hereby notified for sale of immovable secured assets towards realization of outstanding dues of secured creditors.
Date: 03/01/2024
Place: Nagpur

Sd/- Authorized Officer
Central Bank of India

TERMS & CONDITIONS: -

1.THE E-AUCTION WILL BE HELD ON 06.02.2024 BETWEEN 10.00 A.M TO 2.00 PM WITH
UNLIMITED AUTO TIME EXTENSION OF 5 MINUTES EACH, TILL THE SALE IS CONCLUDED.

2. E-auction will be conducted under “online electronic bidding” through Asrec's approved service
provider M/s. C1 INDIA PRIVATE LIMITED at website: https://www.bankeauctions.com (web portal of
M/s C1 INDIA PRIVATE LIMITED.). E-auction tender document containing online e-auction bid form,
declaration, General Terms and Conditions of online e-auction sale are available in websites:
www.asrecindia.co.in and https://www.bankeauctions.com. The intending bidder shall hold a valid e-
mail address. The contacts of M/s. C1 India Private Limited - Mr. Bhavik Pandya, Mobile: +91
8866682937, Help Line No.: (+91- 124-4302020/ 21/ 22, + 917291981124/ 1125/ 1126,
Email:gujarat@cindia.com, support@bankeauctions.com.

3. Registration of the enlisted bidders will be carried out by the service provider and the user ID or
Password will be communicated to the bidders through e-mail. The bidders will be provided
necessary training on e-auction free of cost. Neither ASREC nor the service provider will be
responsible for any lapses/failure on the part of bidder on account of network disruptions. To ward off
such incidents, bidders are advised to make all necessary arrangements such as alternative power
back-up etc.

4. The particulars given by Authorised Officer are stated to the best of his knowledge, belief and
records. Authorised Officer shall not be responsible for any error, mis-statement or omission etc. The
intending bidders should make their own independent enquiries regarding encumbrances, title of
property put on auction and claims/rights/dues affecting the property prior to submitting their bids.
The e-auction advertisement does not constitute and will not be deemed to constitute any
commitment or any representation of ASREC. The property is being sold with all existing
encumbrances whether known or unknown to ASREC. The Authorised Officer / Secured Creditor shall
not be responsible in any way for any third party claims/ rights/views.

5. The property shall not be sold below reserve price and sale is subject to  confirmation of Asrec
India Ltd, the secured creditor. Bids in the prescribed format given in the tender document shall be
submitted to Authorised Officer of ASREC (India) Ltd., Bldg. No. 2, Unit No. 201-202 & 200A-2008,
Gr. Floor, Solitaire Corporate Park, Andheri Ghatkopar Link Road, Chakala, Andheri (East), Mumbai -
400093 or submit through email to Indranath@asrecindia.co.in, sharadjoshi@asrec.co.in,
Asrec@asrec.co.in Last date for Submission of Bid Form is 05.02.2024 upto 4.00 PM. The bid
form or EMD received late for any reason whatsoever will not be entertained. Bid without EMD shall be
rejected summarily.

6. The intending purchasers/ bidders are required to deposit EMD amount either through NEFT /RTGS
in the Account No.: 009020110001533, with Bank of India, SSI, Andheri Branch, Name of the
Account/Name of the Beneficiary:ASREC PS-05/2021-22 TRUST, IFSC Code: BKID 00000 90.

7. The Earnest Money Deposit (EMD) of the successful bidder shall be retained towards part of sale
consideration and the EMD of unsuccessful bidders shall be refunded in the same way. The EMD shall
not bear any interest. The bidders are requested to give particulars of their bank account to facilitate
quickand proper refund.

8. The successful bidder shall immediately i.e. on the same day or not later than next working day, as
the case may be, deposit 25% of the sale price (inclusive of EMD amount deposited) to the Authorised
Officer and in default of such deposit, EMD will be forfeited and the property shall be sold again.

9. The balance amount of the sale price shall be paid on or before 15th day of confirmation of sale of
the property or such extended period as may be agreed upon in writing between the secured creditor
and successful bidder. In default of payment within above stipulated time period, the deposit shall be
forfeited and the property shall be resold and the defaulting purchaser shall forfeit all claims to the
property or to any part of the sum for which it may be subsequently sold.

10. The sale shall be subject to provisions of Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 & Security Interest (Enforcement) Rule 2002.

11. The interested bidders can inspect the property on 19.01.2024 from 11.00 AM to 2.00 PM.
Contact Details: Mr. | N Biswas - Cell No. 9163621311, 022 — 61387053, Mr. Sharad Joshi - Cell
No. 9769928285, 022 - 61387034, Mr. Jagdish Shah - Cell No. 70214 28336, 022 61387042 may
be contacted for any query.

12. The Authorised officer reserves absolute right to accept or reject any or all offers and/or modify
any terms/conditions without assigning any reasons thereof.

13. The successful bidder would bear the charges/fees payable for GST, registration, stamp duty,
registration fee, incidental expenses etc. as applicable as per law.

14. The highest bid will be subject to approval of the secured creditor.

15. This notice, under Rule 8 (6) of Security Interest (Enforcement) Rule 2002, will also serve as 30
days' notice to the borrowers / guarantors / mortgagors for sale of secured property under SARFAESI
Act and Security Interest (Enforcement) Rules on the above mentioned date if their outstanding dues
arenot paidinfull.

Date: 04.01.2024 Sd/-
Place: Mumbai Authorised Officer
ASREC (India) Ltd.

. NAGPUR
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AX41/Sale/E-Auction/ Hinganghat Branch/2023-24

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES (Appendix - IV —A)

Date: 01/01/2024

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement

of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described Immovable property/les mortgaged/charged to the Bank of

Maharashtra, the Physical possession of which has been taken by the Authorised Officer of Bank of Maharashtra, will be sold on "As is where is”,
03/02/2024 for to the Bank of Maharashtra from the Borrower (s) and Guarantor(s) as mentioned in the table. Details of the Barrower's and Guarantor's, amount due, Short description of the
immovable property and encumbrances known thereon, possession type, reserve price and the Earnest money depaosit are also givenas under-

As is what is", and "Whatever there is" on

Seva Kendra

Proprietor

Mr. Vishnu Madhav
Chinchalkar

Add: At Silli, Po. Mangrul, Tah.
Samudrapur, Dist Wardha -
442305

Add: At Silli, Po. Mangrul, Tah.
Samudrapur, Dist Wardha-442305

Plus Unapplied
Interest @
applicable rate &
penal charges @
2% + Other charges
w.ef 13/06/2023

Sr. Name of Amount Description of the immovable property Reserve Price /Earnest
NO. Name of Borrowers Guarantors Due as on Maney Deposit
1 | M/s. Maa Bhavani Krushi Mrs. Sakshi Madhav Chinchalkar Rs.51,01,892.08/- | 1. All those piece and parcel of land ( plot) situated being and lying at Mouza Kora, Reserve Price

Mouza no 38, P.H. No. 43, Survey No.51/1, Plot No 2 & 3, Situated in Thakare & Nikhare
Layout, opposite field of Mendule, Near Civil Hospital Kora, beside Swapnasakar

Rs. 34,98,000/-

Nagari, Chimur - Kora -Nandori Road touch, Tahsil - Samudrapur, District - Wardha Earnest
Admeasuring 1165.92 sq. mtr and bounded as - Towards East: - Plot No.3, Towards “g”";ggggg?‘t
West:-Plot No.1, Towards North:- Layout Road, Towards South: - Plot N0.8 69 530,

Together with all the building structure and construction annexed thereon and all the

furniture and fixturesannexed thereon.

Name of the Owner: Mr.Vishnu Madhav Chinchalkar.

Property Mortgage to Bank of Maharashtra, Hinganghat Branch, Mob No. 9923107625,

Shri. Avinash Dnyaneshwar Suradkar Branch Manager.

2. All those piece and parcel of land ( plot) situated being and lying at Mouza Kora, Reserve Price
Mouza no 38, P.H. No. 43, Survey No.51/1, Plot No 8 § 9, Situated in Thakare & Nikhare Rs. 5,86,000/-
Layout, opposite field of Mendule, Near Civil Hospital Kora, beside Swapnasakar
Nagari , Chimur - Kora -Nandori Road touch , Kora, Tahsil Samudrapur, District - Earnest
Wardha Admeasuring 31110 sq. mtr. and bounded as - Towards East: - Plot No., Mgg%\g%%%ﬂ/s't

Towards West: - Plot No.7, Towards North; - Plot No.3, Towards South: - Layout Road
Together with all the building structure and construction annexed thereon and all the
furniture and fixturesannexedthereon.

Name of the Owner: Mr.Vishnu Madhav Chinchalkar
Property Mortgage to Bank of Maharashtra, Hinganghat Branch, Mob No. 9923107625,
Shri. Avinash Dnyaneshwar Suradkar Branch Manager.

2 | M/s. 0m Contractor,
Proprietor Mr. Jitendra
Ramesh Kamdi

Add: Karanja Chowak, Nehru
Ward, Tah. Hinganghat, Dist
Wardha- 442301

Mr. Satish Kishorrao Dhomane

Add: Karanja Chowak, Nehru Ward,
Tah. Hinganghat, Dist Wardha-
442301

Rs. 91,70,085.75/-

Plus Unapplied
Interest @
applicable rate &
penal charges @
2% + Other charges
w.e.f.16.09.2023

All those piece and parcel of land ( plot) situated being and lying at Open Plot Survey
N0.37/1, having plot area 6300 sqm (under commercial plot 4297.80, under open space
635.20 sqm, under road 1367 sqm respectively in Survey No.37/1p.H.N0.28, Mouza N0.194,
Mouza Samudrapur, Taluka - Samudrapur, District- Wardha Total Area=6300 sqm
bounded as under - East : - survey no. 38, West : - survey no. 34, North :- Survey no.37/2,
South: -Survey no.36 of layout of Shri. Dagwar

Together with all the building structure and construction annexed thereon and all the
furniture and fixturesannexed thereon.

Name of the Owner: Mr.)itendraRamesh Kamdi.

Property Mortgage to Bank of Maharashtra, Hinganghat Branch, Mob No. 9923107625,
Shri. Avinash Dnyaneshwar Suradkar Branch Manager.

Reserve Price
Rs. 2,22,00,000/-

Earnest
Money Deposit
Rs. 22,20,000 /-

3 | Mr. Suhesh Harichandra
Kurekar

Add: Ward No 2, Dongarchikhali
Tah Parasiva Dist Chindwada
480441

Mrs. Privanka Singh RS.75,04,709.20/- | All those piece and parcel of land ( plot) situated being and lying at Mouza Reserve Price
Add: Ward No 2, Dongarchikhali Tah|  plus unapplied | Nandgao (B),Mouza No. 92, P. H. No. 07, Field Survey No. 165, Plot No. 15/A Po Rs. 7,20,000/-
Parasiya Dist Chindwada 480441 Interest @ Nandgaon, Tal Hinganghat Dist Wardha Admeasuring 111.45 Sq Mtr. and Bounded
applicablerate & | asunder-East: - Layout Road, West: - ShriTanna Layout, North; - Remaining part of Earnest
penal charges @ | plot,South: - PIotN0.16 Mg"%%%%‘}ﬁlt
2% + Other charges | Tggetherwith all the building structure and construction annexed thereon and all the > 16
w.ef12062023 | fymitureand fixturesannexedtherean.

Name of the Owner: Mr.SuheshHarichandraKurekar
Property Mortgageto Bank of Maharashtra, Hinganghat Branch, Mob No.9923107625,
Shri. Avinash DnyaneshwarSuradkarBranch Manager.

Date: 01/01/2024
Place : Amravati

PossessionType: Physical Possession (Plot); Bid Increase AmountRs.10,000/-
Date §time of E-auction: 03/02/2024 From 02.00 PMto 04.00 PM
The last date forsubmission of online bid form & Deposit of EMD and id Proofis 02.02.2024, up to 11:59 AM
Date & Time forinspecting the property-20.01.2024 to 31/01/2024 between11.00 AMto 5.00 PM with prior appointment.
Payment Details:- Successful bidder shall have to deposit 25% (Twenty Five percent) of the bid amount, less EMD amount deposited on the same day or not later than the next
working day and the remaining amountshall be paid within15 days from the date of auction.

30 DAYS STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARSAFEEL ACT. 2002

For detailed termsand conditions of the sale, please referto the link “https://bankofmaharashtra.in/properties_for_sale’ provided in the Bank's website and also on E-bikray portal
(mstcecommerce.com/auctionhome/ibapi/indexjsp) (www.ibapi.in).

AUTHORISED OFFICER
BANK OF MAHARASHTRA

BT TR RN THRYY

. Office Phone: 07172-240343, 240347 E-mail Id: municipalcouncilballarpur @gmail.com
[ Fax No.: 07172-240213 Facebook.com/nagarparishadballarpur

Toll-Free No.: 18008330733 Facebook.com/&==s 98RE, Y T@R

What’s app: 9130052358 Website: ballarpurmc.org
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